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of Scheduled Castes and Scheduled
Tribes for the term ending on the
30th April, 1981, and do proceed to
elect, in accordance with the system
of proportional representation by
means of the single transferable
vote, ten members from among the
memberg of the House to serve on
the said Committee.”

The question was put and the

motion was adopted.

—

MOTION FOR ELECTION TO THE
COMMITTEE ON PUBLIC
ACCOUNTS

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI SITA RAM
KESRI): Sir, I beg to move:

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from Rajya
Sabha to associate with the Com-
mittee on Public Accounts cof the
Lok Sabha for the term ending on
the 30th April, 1981, and do proceed
to elect, in such manner as the
Chairman may direct, seven mem-
bers from among the members >f
the House to serve on the said Com.
mittee.”

The question was put and the
motion was adopted.

—

MOTION FOR ELECTION TO THE
COMMITTEE ON PUBLIC
UNDERTAKINGS

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI SITA RAM
KESRI): Sir, I beg to move:

“That this House concurs in the
Recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from
Rajya Sabha to associate with the
Committee on Public Undertakings of
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the Lok Sabha for the term ending
on the 30th April, 1981, and dae
proceed to elect in such manner as .
the Chairman may direct, '
members from among the members. ™
of the House to serve on the said
Committee.”

The question was put
motion was adopted
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SHRI R, R. MORARKA (Rajasthan):

Act of Bill?
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59 T T w7 H7 AfHT F1 g7 T
&7 AT T 3g g 3 O Afaawar-
q3% faqga wEm M7 qrasc fag

qdt § fa sar3q gfeazwa & faamwm
(Interruptions)

gay faar § § o7 3"

“amendments to the Finance (No. 2)
Bill 1980, ag passed in Lok Sabha,
have beegn fully incorporated.”

-
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SHRI NARASINGHA PRASAD
NANDA (Orissa): It ig a very impor-
tant question.
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“Ag amended by the Finance (No,
2) Act of 1980.”
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SHRI SANKAR GHOSE (West
Bengal): Sir, this is a serious matter
because, till the House approveg it and
the Presidential sanction ig there, to
represent to the country that an Act
has been passed will amount to a
breach of privilege. Therefore, look~
ing into thig matter one finds defaults
on two counts: The Rajya Sabha has
not returned the Bill, and the Presi~
dent has not assented. Withodt tha¥
an impression cannot be given that an
Act has been passed. I hope the
Finance Minister will look into it
because he should also be very much
concerned about it.

SHRI NARASINGHA PRASAD

NANDA: Sir, this is a very serious
matter.

MR. DEPUTY CHAIRMAN: You
please take your seat. You have rais-
ed it glready.

SHRI NARASINGHA PRASAD
NANDA: Sir, the point is this.

MR, DEPUTY CHAIRMAN: Mr.
Nanda please take your seat. Yet us -
hear the Minister. (Interruptions) Let
ug hear the Minister.

SHRI M. KALYANASUNDARAM:
(Tamil Nadu): The Finance Minister
can do his part. But, you as the
Deputy Chairman...
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MR. DEPUTY CHAIRMAN: I will
go through that.

SHRI M. KALYANASUNDARAM:
Thig is & matter concerning. .

MR. DEPUTY CHAIRMAN: I have
heard it. ’

SHRI M. KALYANASUNDARAM:
..the privileges of the House,

SI-IRI NARASINGHA PRASAD
NANDA: It is a very important
matter. '

MR. DEPUTY CHAIRMAN When
the matter comes before the House,
we shall discuss it.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI SITA RAM
KESRI): The Minister is here, He
wants to reply to your point, Why are
you wasting the time?

SHRI
NANDA;
propriety-

NARASINGHA PRASAD
It js a serious act of im-

SHRI SITA RAM KESRI:
all right. Let ux hear the
Minister first.

That is
Finance

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): There
is no need for any instance of breach
o? privilege. There js no need that
there should be a written mction. Any
Member in this House can bring it to
the notice of tlhe Chair.

MR. DEPUTY CHAIRMAN: But
have not allowed the motion. T have
mnot allowed that point to be raised as
a privilege issue. That has not been
allowed. He raised « point of order.

AN HON. MEMBER: How can you
say that?

MR. DEPUTY CHAIRMAN:
‘m‘aised a point of order.

SHRT M. KALYANASUNDARAM:
Becausg the Members have raised if,

He has
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let the Finance Minister, in his own
way... -0 o '

MR. DEPUTY CHAIRMAN:
allow him to say.

SHRI R. VENKATARAMAN: Mr.
Deputy Chairman, Sir, ex facie the
publication looks to be wrong because
the Finance Biil was adopted by the
Lok Sabha onthe 31st, and according _
to the hon. Member's version, the book -
says that the Finance Bill, as adopted
by the Lok Sabha on the 30th..

Please

AN HON. MEMBER: The beok
was published on the 30th.
SHRI R. VENKATARAMAN: That

is what ] say. I am just supporting
what you say. Now, this is 3 matier
where there is an obvious error on
the face. 8ir -the questinn is whether
it is a matter of privilege or whether
any other action is open. I am éen-
tirely in the hands of this House. If
the House would like to takeitup, I
have no objection. But if the House
wantig me to examine it in consultation
with the Law Ministry, 1 am willing
to do it. It is for the Chair to Jecide.

(Interruptions)

MR. DEPUTY CHAIRMAN:
the Finance Bill.

Now,

THE FINANCE (NO. 2) BILL, 1980

THE MINISTER OF FINANCE
(SHR] R. VENKATARAMAN): Sir,
1 beg to move—— .

“That the Bill to give effect to the
financial proposals of the Central
Government for the financial year
1980-81, as pasesd by the Lok Sabha,
be taken into consideration.”

Sir, the Finance Bill has been be-
fore the hon. Members for nearly
seven weeks. During the general
debate on the Budget, hon. Members
made valuable suggestions for the im-
provement of the provisiong of the
Bill. A nuraber »f useful suggestions
were also received from members of
the public, chambers of commerce,
other trade and professional associa-
tions and eccnomists. I am grateful
to hon. Memberg and to ali others
who have made such constructive



